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. March, 1976 together with an
explanatory memorandum.

(il) The Notified Goods (Preven-
tion of Illegal Import) Amendment
Rules, 1976, published in Notifica-
tion No. GB.R. 277(E) in Gazeite
of India dated the 3rd April, 1976
together with an explanatory
Memorandum. [Placed in Library.
See No. LT-10842/76.]

(2) A copy each of Notification
Nos. G.S.R. 432 and GSR. 440
(Hindi and English versions) pub.
lshed in Gazette of India dated the
27th March, 1976 issued under the
Central Excise Rules, 1944 together
with an explanatory memorandum.
{Placed in Library. See No., LT-
10643/76.]

Nortrications UNDER CUSTOMS ACT,
1962

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): I beg to lay on
the Table a copy each of Notification

., Noe, 62-Customs [G S.R. 288(E)] and

, 63-Customg [G.S.R. 289(E)] (Hindi and

| English versions) published in Gazette
o India dated the Tth April, 19876,
inder section 159 of the Cusioms Act,
1962 together with an explanatory
memorandum. [Placed in Library.
See No, LT-10844/76.]

——

1201 hra

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

EayOoRTED DEATH OF TWO SURVEYORS
AND THREE CHAINMEN IN CHASNALA MINE

SHRI SAMAR MUKHERJEE (How-
rak): I call the attention of the
Minister of Steel and Mines to the
loliowing matter of urgent public
importance and request that he may
nake a statement thereon:—

“The reported death of two sur-
veyors and three chainmen in the
Chasnala mine on 8th April, 1976 aud

& Chainmen in 114"
Mine (C.A.)

THE MINISTER OF STEEL AND
MINES (SHRI CHANDRAJIT YADAV):
It is with great sorrow that I have to
mform the House of an accident at the
Chasnala Colliery of Indian Iron and
Steel Company Ltd that occurred ab
about 13,30 hours on the 5th April,
1076,

The Chasnala Colliery was the gt@ne
of a major accident on the 27th Decem-
ber, 1875 when the mine was suddenly
flooded. The colliery has now been
dewatered and action i1s being taken to
recommission it. The House will re-
call that the last actident occurred
because a connection had been estab-
Lighed between the mine and the old
waterlogged workings nearby. It has
now become necessary to construct an
underground dam to plug this punc-
ture-point between the old workings
and the new mune. The erection of
this dam has to be completed before
the monsoon, It was considered neces-
sary to undertake a survey fo establigsh
the exact extent of the old workings
and also help in deciding on the loca-
tion of the proposed dam. In view of
the importance of the matter, a survey
was ordered by the Director General
of Mines Safety.

On the 5th April, 1976 at about 11.30
am., a survey party consisting of two
surveyors, five chainmen and ome
mining sirdar went down No. 4 incline
of the mines to fix a survey stahon
for setting the survey instruments. It
appears that at about 1-30 pm. there
was a sudden omrush of water through
the number 4 inchne and the water,
flowing down at steep gradient, carried
accumulated debris and also swept
away the rail line, Out of the ewght
persons who had gone down, the min-
ing sirdar fiad come out before the
onrush of water. Two more were able
to climb out to safety later, and they
gave the first information of the acci-
dent. Others were unfortunately
trapped. Till now three bodies have
been recovered. The search work is
continuing to locate the other two per-
sons, The Director General of Mines
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Safety and the local Civil and Police
authorftits were informed and they
rushed to the site, Ex-gratia payment
of Rs. 1,000 is being made to the
bereaved families.

The deaths appear to be from in-
juries recelved from impact of heavy
material flowing wilh the onrushing
water. The Director General of Mines
Safety has already ordered an ingquiry
into the causes of this accident and the
enquiry has commenced,

Sir, I must express my deep concern
about this fatal accident within months
of the earlier ghastly one. The Gov.
ernment have, therefore, decided that
the one man Court of Inquiry, which
is now going into the earlier accident,
will go into this latest accident too. It
is unfortunate that this second acci-
dent should have occurred at a time
when al} efforts were concenirated in
providing relief and rehabilitation to
the victims of the earlier accident.

I am sure, Sir, the House will join
me in conveying our grief to the mem-
bers of the bereaved families for whom
on behalf of the Government, I hold
out the assurance that everything pos-
sible will be done to help them bear
their terrible loss.

S8HRI SAMAR MUKHERJEE: The
Chasnals tragedy is one of the greatest
tragedies in the history of mining acci-
dents in the world. Even before our
mamory 6f the recent Chasnala tragedy
could fade away, another accident took
place, This accident shows how callous
is the attitude of the Administration
as well as that of the Government to-

inis consideration the who]e back-
graund of not only the Chasnala
tragedy but also of the fact that, after
the Chasnala tragedy, almost weekly
reporis are appearing in the news-
papers of a series of mine accidents.
More than 50 deaths have faken

due 40 miaing accidents atier
Chasupla itwmgedy. Thiz shows

esk

attitude which is still persisting—the
old aftitude of the employees, the
capitalists and the bureaucrats—and
the cellous negligence towards safety
measures. This shows that neither the
Colliery Management nor the Govern-
ment has drawn any lesson from the
grimmest tragedy in the Chasnala Col-
hery. It is well-known that Chasnala
is a mine which is called a ‘watery
mine’ and in the statement of the
Minisier it has been stated that de-
watering has been completed, If this is
a fact, wherefrom does ihe water come?
In the same statement that has been
made by the Minister it has been stated
that the onrush of water, all of a
sudden, entrapped those people who
went down for survey work. Where-
from did that waler come? Where-
from did the debris come? I think, it
was dumped just in the incline. This
shows the utter callousness towards
safety of the workers because the
4ebris has been allowed to be accumul-
ated in the incline and there has been
seepage of water; it is a continuous
In the statement it has been

coming there. So, 1 want to know
why, without taking appropriate mea-
sures of safety, this team was allow-
down and whether this was

sent of fhe Directorate of Mines. Who
was responsgible for this?

It has appesred In today's nurl-.
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know whether it is a fact and if a com.
plaint has been lodged, what actually
is the complaint, why was their demand
not ailended to and why, despite com-
plaints, the workers were forced to go
down into the incline for the survey
work, Last time I raised a similar
question because there were complaints
that before that crash in the wall of
Chasnala mine on the 27th the workers
warned that there was every danger of
there being a crash because ot fhe
heavy seepage of water. Now, various
reasons are being suppled to cover up
the real failure of the management and
the Government. While one Court of
Inquiry is in session, another tragedy
has occurred. This is a very serious
negligence which calls for serious
criticism and which also calls for seri-
ous thought on the pari of the Gov-
«ernment,

After the Chasnala tragedy, I visited
Chasnala for the second tume and I
saw posters about safety-cum.produc-
tion fortnight. I got a report that,
during that safety-cum-production fort-
night, production jumped up, The
workers have been forced to do more
production, but no attention has been
paid towards safety measures. During
this fortnight, there have been several
sccidents, and several deaths have

1 was also informed by some reliable
‘source that the persons who, unfortun-
ately, died due to trapping, were im-
portant witnesses before this Court of
Inquiry which is in session. If {Bat is

! [
§i2:§§§§e
Engg" 5&:
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Y
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the Directorate of Mines Safety,
When the squad was being sent they
had lodged a complaint that unless
dewatering is compilete and debris is
moved, they should not be sent inside,
but their demand woas ignored and the
squad was sent. I would like “o know,
whether before seading this squad in-
side the mine, the Directorate Gene-
ral of Mines Safety was consulteg and
their permssiom taken or not, These
are all serious things. Various re-
commendations of previous Commis-
sions of Enquiry on various accidents
have been totally ignored and that
is why this tragedy has happened.

It 1s unfortunate that even till today,
two bodies have not been recovered
and we have np idea, what the actual
position of ‘hose two bodies is, and
whether Lthose will be recovered or
like the old Chasnala tragedy, these
will remain burried for months to-
gether, I hope, the Minister will cla-

dent, people have been daing

best even at the risk of their lives
go underground priarily to see that
proper precautions snd safety mea-
sures are taken, wherever necessary
to stop future accidents, They had to
go undergroung in certain conditions.
Really speaking, many important
teams had visited already and had
gone underground, including my col-
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puncture took place and %o take neces.
sary steps—so thut in future such ac-
cidents could be avoided. Basically, to
take precautionary measures to avoid
such accidents in future, the Director
General of Mines Safety had ordered
a proper survey to find out the place
where the puncture took place, where
the dam has to be erected, what steps
have to be taken, how the water should
be stopped etc. For that it was neces-
sary to have o proper survey, This
survey was mainly to be done from
the safety point of view of the wor-
kers and the mine, I} is not that the
workers were working in that area. In
this particular area No. 4 incline, it
was thought that survey should be
done there because the puncture had
taken place in that area. They wanted
to know the thickness of the wall bet-
ween the old mine—the abadoned
mine—and the working mine so that
the same thing does not happen in
future, It was, therefore, necessary
that this area should be properly sur-
veyed. It was unfortunate that this
accldent has taken place again, but
a9 1 said, for the last three-four
months, people have been going
underground continuously and taking
the risk. Even the dewatering pro-
cess and rescue operation was done
at the risk of certain people because
they wanted to help those people.
In this area a: I said, the Director-
General of Mines Sofety has given a
specific order that a survey should be
done with a view that a proper place
should be located and neccesary safety
measures taken to avoid any future
accident, '

it fesyfe g (wrierdy) @ vt
wgra g fr fewiw Peadt 4y
wifiq W< Pt o |

BHRI CHANDRAJIT YADAV: As
to how the water came at this place,
the hon, Member himself has said that
there {s a continuous seepage. It is
happening in every abundoned mine.

APRIL 7, 1976 Chainmen in Chasnala
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More than a million gallons of water

only thing is that precautions are to
be taken so that the water is not able
to cause any furthér damage %0 the
wall and, from that point of view,
it was necessary to erect a dam. What
should be the thickmess of the dam,
whether one dam (or) more dams are
necessary, what should be the point
where the dam should be erected—
these things could be done only after
the survey,

I would like to assure the hon.
Members that after the last accident
certain steps were taken. ‘Three top
officers, the Chief Executives, the
Areag Manager and the Manager of
the Mines, were asked to go on leave
and a new axecutive has been appoint-
ed. All necessary fteps of precau-
tion were taken. But sometimes these
things do happen unfortunately in
spite of all precautions being taken, . .

SHRI SAMAR MUKHERJEE: Why
was debris allowed to be accumulated
there? And before scnding the squad
why was not dewatering done?

SHRI CHANDRAJIT YADAV: The
hon, Member sald that complaints
were made earlier by Members that
they should not be allowed to go and
that debris was being accumulated
there. These are maiters to be look-
ed into by the Court of Inquiry. That
is why we have decided ‘hat these
matters should be remitted to the
Court of Inquiry and all the evidence
will come before them. It is difficuls
for me to say at this stage what com=-
plaints were lodged by members. But
immediately we have asked the offi.
cer-in-charge of that particular area
to go on leave and certain other steps
are 4lso being taken,

MR. SPEAKER:

Mr, Ajit Kumar
Saha. you
brief,

I would request 0 ba
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*SHRI AJIT KUMAR SAHA (Vish.
nupur): Mr. Spesker, Sir, we had
a very sad tragedy involving the
death of a few hundred workers in
the Chasnala muncs snd it is all the
more unforiunate that after four to
five months of this tragedy anothar
accident should iake place in the same
mine leading to the death of five mi-
ners. On the 1%h of January 1975
after the first accident had taken
place the Alinister for Mines in his
statement made in {bis House had
stated and I quote “After 4his trage-
dy it is not that we are shutting our
eyes, May he that this tragedy itself
‘has awakened us”, He had further
gtated “One Committee formed by the
Energy Minwmster has already started
working. The Committee for the co-
ordination of 1elief under my Chair-
manship has startet working, 1 want
to assure the House that everything
possible has been done and our eflort
will be to see that this kind of
tragedy does not occur in future".

It is very unflortunate Sir, that evea
after this assurance to this House, a
second accideat took place ang no less
than five persons have been killed.
In reply to the earlier question the
Minister has stated that the Court of
Enquiry already constituted in con-
nection with the eatlier accident will
alsp go into the causes for the second
accident also However, I would like
to know from the hon, Minister, first-
1y whether ull safety measures were
‘taken before the survey team of 8 was
sent into the watery mine which re-
sulteg into the deah of five. Second-
ly, as you know, Sir, the World
‘Bank has invested crores of rupees in
this mine The ctiginal survey map
of this mine was prepared by the
foreign experts. It has been stated in
many quarters that there was some
defect in the original map. Such a
defect, you will ngree Sir, can lead
to sorious disasters as it hag happen-
wd in the frst accldent. Therefore, I

& Chainmen in 123
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would like to know whether the map
of the mine had any defect and what
was the thickness of the wall and
whether any enquiry in these aspects
of the matter has been made and Iif
so, the findings thereof?

SHRI CHANDRAJIT YADAV: Most
of the points I have covered earlier.
Now, how the accident took place and
whether the map was defective—all
these things are maattcrs to be inquir-
ed into by the court of inquiry and I
think it will not he proper for me
to say anything at this stage.

SHRI BIREN DUTTA (Tripura

West): In the earlier case, there
were permanent labourers whose
names were given cul, There were

casual labourars whose names were
not given out. In such a case there
is a clear doubt tnot the court of en-
quiry is for those prisons only whose
names were fiven out and it is not
for those whay wer: engaged by the
contractors and who<e names  have
not been givea out.

In this particular cese 1 woulg like
to know whether there were any other
persons along with the seven persons.
In the colliery work since risk is in-
volved, generally Scheduled Tribes are
engaged. The Scheduled Tribes peo-
ple are the most wretcheg people
They arc forced 'o work by the con-
tractors through casual labour practi-
ces and in this case negligence can
easily take place, I would like to
know whether such factors are play-
ing there.

I would litz to know from the Mi-
nister about the earlier case as also
this case and whether casual labour
was engaged.

SHRI CHANDRAJIT YADAV: This
time the number of workers of the
survey team who went into the mine
was eight, We have received

*The original speech was delivered in Bengall
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the names who went underground. It
will not be correct to say that more

persons went. Whether casusl or per-
manen?, the total number was eight.

The hon. Member has referred to the
earlier case, though it has nothing
to do with this Calling Attention
In that case also the total number
of people who were vietims in that
mine wss 375. To ascertain the pro-
per number, everything possible was
done. Evnn the names were publi-
shed in all the newspapers including
the local newspapers. Messages were
sant to other States, sng people were
informed, It was checked and not a
gingle person has rpproached us say-
ing that ther2 was somecne €lse who
wag trapped in that mine except 875,
The number 375 was correct and ac-
curate.

SHRI DINEN BHATTACHARYYA
{Serampore): Pefore putting any
question, I may request the Minister
to add another paragraph before item
No. 6 wherein ycu have expressed
and desired—'That the House will join
in conveying our grief to the mem-
bers of the bereaved family’ I will
request you to add another para prior
to that—

“We express our deep anguish
and anger against this  worthless
management who  performed all
these things and because of whose
negligence this accident took place.”

¥From the reply you will see, he has
said there is a continuous seepage and
it is a watery mine end n view of
the importance of the matter, survey
was ordered by the Director General
of the Mines of Safety, What wag the
importance of the matter, I want to
know? The enquiry is still going on.
You have not yet found out the actual
Teason of the accident. Just now you
have mentioned that the matter is un.
der investigation by the court of en-
quiry and in the meantime another
accident is taking place of the same
nature. I will say because the water
gushed there was accumulation of the

place, at least, of the same nature, in
future.

SHRI CHANDRAJIT YADAV: The
main thing, as I said, i1s to ensure
protective measures for the future,
We should know the thickness of the .
wall al] along the niine; we should
locate the place where the dam had
to be erected. Therefore, this survey
was necessary. This survey is a basic
thing for the safety of the workers.
This is intended to take certain action
for protective measures for the future
We should know the thickness of the
wall, as I said anq{ we should locate
the place where the dam shoulg be
consiructed. Therefors, this survey is
a basic thing and this is the first step
which has to be taken  But unfortu-
nately this thing has happened. But
one thing I wouli like to say and
it is <his. No Government can give
hundred per cent guarantee that no
accident will tuke p'sce at all. The
only guarantee which I can give is
that every possible measure will be
taken. Already certain measures have
been taken io strengihen safety mea-
sures in future. Certaln accidents in
such coal mines all over the world do
take place in spite of safety measures.
All necessary steps, as 1 have slready
sald, will be taken.

SHRI DINEN HHATTACHARYYA:
Are you re-starting the mine or
thinking of sbandoning £7
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Officers of Profit
SHRI CHANDRAJIT YADAV: There

is no iden of abandoning it.

1232 hrs,
ESTIMATES COMMITTEE

NiINETY.SECOND REPORT

SHRI R. K SINHA (Faizabad): Bir,
I beg to present the Ninety-second
Report of the Estimates Committee on
Action Taken by Government on “he
recommendations ccotained in  theimr
Beventy-seventh Report on the Minis-
try of Railweys—Raiiway Electrifica-
tion Projects

12,32-1/2 hrs.
PUBLIC ACCOUNTS COMMITTEE
Two HUNDRLD AND THIRD REPORT

EHRI H. N. MUKERJEE (Calcutia
~North-East): 1 beg to present the
Two Hundred and Third Report of
the Public Accounts Committee on
Action Taken by Government on the
recommendations contained in  their
Hundred and Thirty-fifth Report re-
lating to Chapter I ¢f the Report of
the Comptroller and Auditor General
of India for the year 1971.72 Union
Government (Civil)—Revenue Re-
ceipts, Voluine I. Tndirect Taxes,

- 1238 hrs,

JOINT COMMITTEE ON OFFICES
OF PROFIT

BROOMMENDATION TO RAJYA SABHA TO
ELECT A MEMEER

SHRI PATTABHI RAMA RAO
(Rajfamundry): 1 beg to move;

“FThat this House do recommend
to Rajvya Sabha that Rajya Sabha
do clect ong member of Rajya
Sabha according to the principle of
#roportibnal  represemtation by
maans of the singla transferable
Wéte, to the Joint Committee on
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Offices of Profit in the vacancy
caused by the retirement of Shri
Venigalla Satyanarayang from Ra-
jya Sabha and do communicate to
this House the name of the mem-
ber so elected by Rajya Sabha to
the Joint Committee.”

MR, SPEAKER: The question is:

“That this House do recommend
to Rajya Sabha that Rajya Sabha
do elect one member of Rajya
Sabha according to the principle of
proportional  representation by
means of the single transferatle
vote, to the Joint Committee on
Offices of Profit in the vacancy
caused by the retirement of Shri
Venigalla Satyanarayana from Ra-
jya Sabha and do communicate to
this House the name of the mem-
ber so elected by Rajya Sabha to
the Joint Committee.”

The motion was adopted.

ELECTIONS TO COMMITTEES
(1) Estmvates CoMMITTEE

SHRI R. K. SINHA (Faizabad): I
beg to move:

“That the members of this HCuse
do proceed to elect in the manner
required by sub-rule (1) of fule
311 of the Rules of Procedure and
Conduct of Business in Lok Sabha,
thirty members from among them-
selves to serve as members of the
Committee on Estimates for the
term beginning on the 1st May,
1976."

MR, SPEAKER. The question §s:

“That the members of this House
do proceed to elect mn the manner
required by sub-rule (1) of Rule
311 of the Rules of Procedure and
Conduct of Business in Lok Sabha,
thirty memberg from among them-
selves to serve as memberg of the
Committes on Estimates for the
term beginning on the 1st May,
1976.°

The motion was adopted.



